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1. Reply on behalf of Respondent No. 19 and 20  
Anandeshwar Enterprises Private Limited with 
affidavit  
 

1 – 8  

2. ANNEXURE R-1 
A true copy of the Letters of intent issued in 
favour of the Respondent for the said two leases 
dated 09.01.2025 
 

9 – 11  

3. ANNEXURE R-2 
A true copy of the Letters of intent issued in 
favour of the Respondent for the said two leases 
dated 27.12.2024 
 

12 – 16  
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leases was issued to the answering Respondent on 

09.01.2025 and 27. l2.2024 and consequently, it has also 

deposited the requisite amount of advance royalty. A true 

copy of the Letters of intent issued in favour of the 

Respondent for the said two leases dated 09.01 .2025 is 

ANNEXURE R-1 and dated 27.12.2024 ANNEXURE R-2 

4. That the original Application is based on incon-ect, false and

misleading facts. The Applicant herein has sought relief

from the Hon'ble Tribunal, primarily against the DSR for

year 2024 alleging that it was prepared without the

replenishment study for year 2023. The other relief sought

are merely consequential to the main prayer. However, in

light of the replies filed by the state respondents the issue

regarding the replenishment study before preparing the DSR

2024 does not survives.

5. That the affidavit dated 03.03.2025 filed by the District

Magistrate, Hamirpur clearly mentions that firstly the Sub
--;;:.:::==-:::..._.__ Division Committee has made assessment on the basis of/,,-;� QT A :.,,,', ... 

1/ \� ,.... .-... _jl y ' 
,1 r r .. ,\ \ the data collected in year 2022 for assessment, thereafter, in

\� / A. \�/::i\
1, addition comprehensive field visits were conducted in year 

•• l:l::,/lr\1lf'✓ v'LJP))* 
\ '- - -R ; · �: :1 · · ) I 1 2023, observing replenishment in all mining areas and that
'. r , 214 210 ) 

• ;_ • -� _ .;1 :--.. � 
said information was incorporated in the revised DSR 

:._(. for 2024 . It is categorically stated in the said affidavit that 
replenishment study for all mining areas in District 

Hamirpur was conducted and completed by Sub Divisional 

Committee in the year 2023. The geo co-ordinates of all 

mining area have been explicitly recorded in DSR. 
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